\O

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL; HYDERABAD BENCH

R.A.N0,55/97

(R.A.S.R.NO,1145/97)

Date Of disposal: 29=m=T7==1997,

-D-'-ﬁﬂ--ﬂu“-ﬂ-

Between:

K. Joseph .o Review Petitioner.
And

1. The Employees State Insurance
Corporatéon, New Delhi, repre-
sented by the Director General.

2. The Regional Director, Regional
Office, Employees Btate Insurance
Corporation, H.No,5«9-23, Hill Fort
Road, Hyderabad - 500 463.

3, The Director, Scheduled Castes and
Schaduled Tr@bes National Commissioner
for SC & STs., Govt. of India,
H,No,6-3-788/A/22, Durganagar Colony,
Ameerpet, Hyderabad, A.F.

Respondents.

Counsel for the Petitioner/épplicantz Mr. Phanira] for Mr.Meher-
chand Noori

Counsel for respondents: sri N.R.Devaraj, Sr.
Standing counsel for
regspondents

CORAM:

HON'*BLE SHRI H. Rajendra Prasad,Member (A)

Hon'ble Shri B.S. Jai Parameshwar,Member (J)

JUDGMENTL:
Heard Mr. Phaniraj for Mr. Meherchand Noori pn
behalf of the applicant and Mr. Devaraj on behalf pf

+he respondents,
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2., After hearing the leérned counsels for| the
parties, it is decided to reopen the case and to review

the Order passed on 30=9-1996 in 0.A.No,1048/96.

3. The prayer of the applicant is to prom¢te him

to U.D.Ce, in a ' Slob learmarked for SC/STS in the
Limited Recruitment Quota,against a vacancy WhiCh'TaS
available in 1985 with conseqqential benefits.
Oh 3ewd-=1996, it was submitted on behalf of the afplicant
that he intended to implead some additional respondents
in the casé. This request wzs duly allowed., No gteps

taken to implesd any additional respondents %

were, howevery/ even up to the stage of final disposal of

the O.A., towards the end of September,1996.

4, The relief sought by the applicant rela%es
to the Year,1985 whereas the O.A., itself was filed
ol 15~7=1996, Aalthough the Reg¢onal Director, Andhra
pradesh Employees' State Insuragnce Corporation, thought
jt fit to give a reply to the applicant by his letter
No. 52.A/20/11/838/81-Estt,1 dated 13-6-1996, the
responses to the.questioﬁs involved in the case reléted

and
basicéally to a much earlier period were a mere
Fal

relteration of the stand of the .sgme respondent taan
as long back as 1986, Considering the fact that mych
time has elzpsed in £iling this 0.A., and that the

applicant has not made out any new ground in support
Oria ex‘lenuah'ch oF lhis delay, '
of his case, it has to be held that the claim of th#
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applicant is barred by limitation and latches,
3
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The applicant has been duly promoted in 1989, Even [the

Priyyer of the applicant for a notional benefit with re-

trospective effect would still take the cszse back to the

same year,1985, It has not been explained in the O.A.

why such unconscionable delay has occurred in filing the

case. It i&j not possible to overlook or accept the
inordinaﬁely unexplained delay thaﬁ has taken place in
f£iling the O.A., We are not, therefore, inclined to
allow éhe claim by re-openin;fthe facts because the

events relating thereto occurred 11 ye.rs prior to the

f£iling of the czse.

5. The 0.,A., is dismissed on grounds of latches

and limitation,

W)QM”]J -—""’{DQJ -

B.S.JAI PARAMESHWAR, H.RAJENDRAFRASAD,
wp—“? MJ) ' MEMBER (a)

/ 249 Jue 97

Date: 29=«7-=1997,

Dictated in open Court. f?w4ﬂ%ﬁl;}?

in divitra (s -

Ssgs.




# R.A.55/97
0.A.1048/96.

To

1. The Director General, Employees State Insurance
Corporation, New Delhi.

2. The Regional Director, Regional Office,
Employees State Insurance Corpor ation,
HeNo, 5-9-23, Hill Fort Road, Hyderabad-463,

3. The Director, Scheduled Castes and Scheduled
Tribes National Commissioner for SC & STS.,
Govt.of India, H.Ni.6-3-788/A/ss, Durganagar colony,

Ameerpet, Hyderabad.A.P. 7

4. One copy to Mr.Maherchand Noori, Advccate, CAT.Hyd.

5. One copy to Mr. N,R.Devraj, Sr.CGSC.CAT.Hyd.

6. One copy to Mr.K,Josephf Applicant,) Assistant

Insurance VI Branch, Regional Office, E.S.I.
Corporation, Hyderabad.,

7. One spare copy.
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- THE .EON'BLE MR,JU ICE
VECE~CHAIRMAN

" aphd .

THE HON'BLE MR.H.RAJENLRy,

PRASAL:M( &)
| Tha Ha gy wmy . @rg. &L\Qafmww_ ,

MeEe/R AL fCTaNo, S'T&/[Ol ol

~in
C.alo, (OB ]OL 6.
T.A.No. (w.p: )
Adnitted and Interim directions
 Issuegd,
- Allowed
. Disposed of with Gireetions
Dismisseq.

~

Dismissed g withdrawn

¢ Dismissed fdr gefault.

Ordered/Rej cted.

No 0xde: ag to costs,
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Centra| Adminjsirgfive Tribunel ' ,
guor/DESEATED  § - o o
11 AUG 1997,
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